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Bubject-Litigation Refors and effipe manitaring. of Litigation in Union territory
of Jamms.and Kashmir-Appointment of Officer In chargetOIC) Litigation.

GOVERNMENT ORDER NO:-2627 -JK (LD ) of 2022
PATED:- 24 . s - 2022

Sanction is hereby accorded 10 the appointment of Shri Bharal Bhushsn
Chief Excutive Officer TWMP as Officer In charge (GIC) Litipation in case
titled  Ashwani Sharma and Ors Vs Union of India and Ors hearing WP No.--
=022 including contempt petitivay, if any. pending betore Hon'ble High Court
of JEK and Ladakh Central Adminiswative Tribunal,

The terms and conditions of sppointrent of the OIC shall be governed by
the provisions of Govermmenmt Order NoJ6T3-JK(LDY of 2001 dated
2483200,

By order of Government of Jammy and Kashmir,

Sd/-
(Achal Sethi)
Becretary to Govermment
Nots LAWCHCYES 3202 Dated:- 20.05.2022
Copy 1o the- '

Learmed Advoiste Cienpral, JRE
Printipal Secrciary te Hon'bie Licutenm Governor, Raj Bhawan.

Fobrd Sucoetny REK) Mimistry of Hoane Alaies, Government of bndia.

Registrar Geneyal, High Court of JEK and Ladakh, JamunaSrinagar,

Principal Secretay to Hon ble Cliief fustive, High Cowrt of J&K and Ladakh,
Cormissloner Secretary 1o Governmeat, Depaniment of Rural Development and PR
Doirecir Litigation , Seinngar o,

Lo COffiver soncermed

i Oifieer In Charge Latigationy OC).

1. Peivate Secretacy 1 Chiel Secretary Tor inforsation of Chiet Secretary.

TE Private Secretary to Secreiary Law.
12 Ieetuiree Website,

13 Governmaent COrder file,

14, Comernad file.

N T NS

; ‘ _: -
¢ Ehwrsheed Aﬁg gt:ai’j
Additional Secretary 10 Govermment




